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iOis OA !i3s been fiJ. ed coimrfionly bv iso:

applicants under Section 19 of the Admi nistrsUve

Iribunais Act, 1985 seeking a direction to grant sac

e,:=. i ;.y to the applicants wne.f. ! . 1 n 986 instead of

1  1 . 9 n g 8 9
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iFlinlstry of Home Affairs. New Delhi snd subssquent to the

acceptance of the scales of pay after the i n troduc ti on

blh Pay Commission w.e.f. ) . 1 . 1 998 snd ss there were

large scale anomslieS;, so as to remove those anomalies, a;

committee was constituted which was headed by Or.

Seshagiri. The Government accepted tfse reoommendations:;,

but granted the benefits only w.e.f. ; 1 .9. 1 989. Thus

still an anomaly remains beosuss the Pay Commissiors lasd'

introduced the scales w.e.f. 1 . 1. 1 986 and not from any

other date and no reason was given as to why

benefits. as granted by Seshagiri Committee was allowed

not w. e. f. 1 . 1 . 1 986,.

3- It is further stated that the rcoommendstions

of Seshagiri Cornmi ttee ' s were of universal applicstkoo

sftd w/ere syailable to all the grades in the Date

Processing cadres and even in this Tribunal in 0.i%

3380/2001 filsvl by Dharampal Singh Vs. U.O. I.. Ministry

of Home Affairs through Registrar General of India thsn

same bens-flt was granted w. e. f 1 . 1 . 1986. The OA was

allowed even without issuing show cause notice to the

respondents beosuse esrlier also in various other OAs a

similar direction was given to the respondents so

respondents were directed to extend the pay scale of

Rs. 1 350-2200 to the applicant w.e.f l . I. ISSS. The said

order has been implemented also. It was also observed

that in the case of Inder Pal Yadav Vs. LtO. I., 1 91?S 12 1

SIR 248 the Hon'bis Supreme Court has laid down that

those who could not come to the court need not be at:,

compsrative disadvantage to those who rushed to the court



if thsy are otherwise eimilare There are other judgments

as given in OA 2h5h/199 7 and OA No. 2050/199 7 wherein also

the similar benefits were granted. Similarly in OA

2639/99 the Full Bench had taken a decision far grant ol'"

p3y scale as .recommended by Dr. Soshagiri Committee

w. s.f. 1 . 1 . 1 986.

A- The learned oounsel appearing for the

respondents opposed this OA on the ground of 1 imi tatiooi

tilt we find that since in the case of Inder F'al Ysdav

(Supra) it has been already observed by the Naa'hle:

Siiiprems Court that those persons who have not come to the

court cannot be kept at disadvantageous position aind it.

is grant of pay scales as per Pay Comimi ssi on ' s report

itself. so the Government is otherwise duty bound to

accord the benefit itself instead ot asking the

applicants to approach to the Court. The Goi/ernment as.

an ideal employer should not have taken this technical

plea to extend the benefit of the revision of pay scalss

to the applicants.

b. Hence we find that the pleas taken by the

respondents have no meri ts and the OA has to be ai lowed.,

•Accor di n g .1 y the OA is allowed and the respondents are

directed to grant the pay .scales of Rs. lHPO 2200 ss psr

the Seshagiri Committee w.e.f. I . 1.19S6- instead of

1 1 .9. 1 939. These directions may be imp?lsmsrrted within a

pssriod of 2 months from the date of receipt of a copy of

this order. No costs.
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